
IN THE CENTRAL ADIIINISTRATIUE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A. 1063/94. 
	 at. of Decision 	30-8-94. 

Applicant. fir. P. Venkatremiah 

'is 

Union of India rep. by 
the Postmaster General, 
Vujayawada Region, 
\Jijayawada - 520 002. 

Director of Postal Services, 
C/c the Postmaster General 
Uujayawada Region, 
\Iijayauada - 320 002. 

Supdt. of Post Offices, 
Machilipatnam Division, 
Machilipatnam - 521 001. 

A. Anjansyolu Respondents. 

Counsel for the Applicant : fir. T.P.U.Subba Rayudu 

Counsel for the Respondents: Mr. U. Bhimanna,Addl.CGSC. 

9 
CORAM: 

THE HCN'BLESHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAN 

THE HONBLE SHRI A.B. GORTHI : MEMBER (ADMN.) 
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c(. 
OA.1063/94 

Judgement 

( As per Hon. Mr. Justice V. Neeladri Rao, V.C. ) 

Heard Sri T.P.V. Subba Rayudu, learned counsel 

for the applicant and Sri V. Bhimanna, learned counsel 

for the respondents. 

This OA was riled challenging the order dated 

25-4-1994 whereby R-4 aø transferred, from Kodur to 
I- 

Chilkalapudi and for a direction to the respondents to 

transfer the applicant as 5PM, Chilkalapudi. 

By letter dated 18-2-1994 various officers referred 

to therein includingR-4, who completed the tenure at 

the respective posts were requested to give their pléce 

of choice for consideration if there is no administrative 

inconvenience. Even therein it was stated that other 

officials also i.e. who had not completed the tenure at 

their places who wish to seek transfer from their exist-

ing places ma* also submit their representations for the 

notified posts. It was further stated therein that the 

request of the official who had not completed the tenure 

at their respective place will as far as possible be 

ordered subject to administrative convenience. It is 

also stated therein that the interests of the senior 

officials will be given preference over the juniors as 

principle of natural justice. 

It is stated for the applicant that he is senior 

to R-4 ehd when he and R-4 opted for Chilkalapudi, he i.e. 

the applicant should be transferred to the said post 

instead of transferring R-4, and as the impugned order 
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transferring R-4 to Chilkalapudi is violative of the 

above guidelines, the impugned order in regard to 

transfer of R-4 to Chilkalapudi is vitiata. 

But the Supreme Court held in AIR 1993 SC 11236 

(Rajendra Roy vs. Union of India and another) thatthe 

guidelines in regard to transfer do not confer any right 

on the employeeinless the transfer order isin violation 

of the statutory ruleai or malafides are established, the 

Courts/Tribunals cannot interfere with the order of 

transfer. The applicant had not tileged any malafides. 

He had also not referred to any statutory provision on 

the basis áwhich he can claim transfer to Chilkalapudi 

in preference to the option of choice of his juniors. 

So, the impugned order in regard to transfer f R-4 to 

Chilkalapudi does not warrant any interference., 	- 

It is stated for the applicant that he is now work-

ing in Nagaalanka and when all the others who were 

promoted under 8CR Scheme were not disturbed from the 

and as the educational facilities are not available at 

Nagayalanka, it has become necessary for the applicant 

to maintain three establishments and hence his case for 

transfer to Chilkalapudi or any place in Nachilipatnam 

may be considered. It is stated that the applicant had 

already submitted representation dated 13-5-94 to the 

Director of Postal Services at iIijayawada&..-) 

In the circumstances, the only order that can be 

passed is to give a direction to R-2, the Director of 

Postal 3ervices, %Iijayawada,to dispose the representa-

tion dated 13-5-94 of the applicant, expeditiously and 
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preferably by the and of SEptember, 11994. 

B. 	The GA is ordered accordingly at the admission 

stage. 14o costs.J 

BWGthi 
Nemb  

(v. Neeladri Rao) 
Vice Chairman 

Cated : AuQust 30, 94 
Dictated in Open Court P 

teputy Registtar(J)CC 

To 
1. The Postmaster General, Union of India, 

vijayawada Region, 
sk Vijayawada-2. 

- 
Vijayawada Fgion, Vijayawada-2. 

The Supdt.of Pest Offices, 
Machilipatnam Division, Mchi1ipatnam-1. 

Mr. A.Anjaneyulu, Sub Postmaster, Koduru 

One copy to Mr.T.P.V.SubbarayudU, Advocate, 6-16, F-B, 
Krupa Anand Apartments, Anandbagh, Safilguda-47. 

One copy to Mr.V.Bhimanna, Add1.SC.CAT.Hyd. 

One copy to Library, CAT.Hyd. 

One Spare copy. 
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L1PED BY 	• CJ-IECI(ED BY 

COMPARED i3'/ 	APPROVED BY 

IN THE CE ITRAL ADITISTRATIVE TRIL3IJNAL 

HYLER?•BAD BEJCH AT F-a'LERkBtD 

I 
TEE HON' ELI ?!1.. TilC 

• 	 AND 

j 2 - 	
THE ]IOA'' BEE t1r.RPn'ijL -j 	M(iD1 

DvfELO- % - :••4 
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I 	
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N.A.No./R.A/C.A..No. 	 rtrre 

in 

O.A,No. 

(T.A.No. 	 (w.p.No 

Adrnjted and Interim directions 	a 

Issu4d. 

JjispoLed of with directions. o4' it1. 
Dism1ssed 	 I Dismissed as withdrawn 	- 
Disr4issed for 1fau1t) 

Ordrrd/Rejected 

No rder as to cost,s, 	 * 




